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Loss incurred by II.M.T. Bangalore

430. SHRI R. K SINHA: Will the 
Minister of HEAVY INDUSTRY be 

'pleased to state:

(a) the total loss suffered by the 
Hindustan Machine Tools Limited 
Bangalore due to lock-outs m  1.972, 
end

(h) whether some permanent 
arrangements have been made and 
agreement reached with the workers 
so that strikes and lock-outs aie not 
resorted to again and if so, the broad 
outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEAVY INDUSTRY 
(SHHI SIDDHESHWAR PRASAD): 
<a) The total loss of production 

'Suffered by Hindustan Machine Tools 
Ltd., Bangalore Units I and II. 
Bangalore due to lock outs in 1972 is 
Ha. 140 lakhs approximately.

(b) No, Sir.

Application for manufacture 0/ Cars 
and Scooters

431 SHRI S. N MISRA; Will the 
Minister of HEAVY INDUSTRY be 
pleased to state:

(a) how many applications we»*e 
made tor licences tor the manufactuie 
of cars and scooters,

(b) the nume and addresses of the 
applicants

{c ) to how 'ymtjv persons thi' Licen­
ces <r Letters of intent na\c bien 
granted uuto tn? e’vl ol D**c°mber, 
1 «)?>, and

( 1) the nan'e* f t pe’sons, In x°spect 
of these tvo item*, w ' io  j  lapsed 
Lottery ol I'dent have i>een ejvte.'ded?

THE DFPUTY MINISTER J"  THE 
MrNISTRV OF HFAVY INDUSTRY 
(SIIRI SIDDHESHWAR PRASAD):
(a) 17 applicat’ons, for erant of in­
dustrial licences 01 resist-at.c 1 ce’tl- 
firales for the manutrictirc of cars 
ha\e been rece.\cd since June 1%6.
4,*> application*! for "rant of mcu^tnal 
Lconces or regul’ation certificates for 
the manufactuie ol scooters have been 
received since October, llHM.

(b) The requisite information is 
pivei in the Statement laid on the 
Table of the House | Placed tn 
Library See No LI-4223/73].

(c' No mtfj^tripl licence for maru-» 
facture of car* has been grantee' 5>o 
fai*. Two parties have been granted 
industrial licences for the *nmufacture 
of scooter1' Letters ot nfent have 
been granted 1o ee^en p itta s  for the 
manufacture of cars and to 26 parties 
fnr the manufacture of scooters.

(d) The names of the parties whose 
letters of intent for industrial licences 
have been extended at one li\ie or the 
other are indicated below —

(1) Passenger Cars.
I. M 's. Maruti Limited. Palam 

Gurgon Road, Gurgaon.




